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12.113.951 Learned counsel fir R,Dutto for the 

applicant moves this Rpplication. 

Perused the application and the 

reliefs sought. The subject matter is 

stQpping up or his pay with reference to 

the pay of his juniors. 

Application is admitted. Issue notice 

on the respondents by Registered Post. 

Uritten statement uithin S weeks. 

List on 24.11.1993 for written 

statement and further orders.. 
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1-39 96 5 Learied counsel Mr.R. 0utta for 
the applicant. Written statement has not 

.bëTen submited by t1he resonènts. Mr,S, 
5harma s-ee1s/ time on behalf of Mr.B.1(. 
Sharma for $ubrnission of wri.tten state- 

____ 	frber 6 weeks., 
• 	
'" ' List on 19496 folr h idaeing. 	in the 

meantime respondents are allowed tO 

stzbmit written statement with copy in 
a@ance to.the"coun.el ofthe.applican 
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19.6.96 Mr R. Dutta for the applicant. Mr B. 
K. Sharm(for the respondents. 

-Written statement has not been submitted. 

List for hearing on 7.8.96. 

/ 

  

Liberty to the respondents to submit 

written statement with copy to the counsel 
for the applicant. 

Member 

nkm 

7'.$..96 Learned counsel Mr.R.Dutta for the apli-
cant. Learned counsel Mr.S.Sarrna for Mr.B.Iq. 
Sharma Railway counsel. This case has been 
listed for hering pending submission of 
written statement. Nr.S,Sarma informs that 

written statement are in a stage of reaain4s 
for submission and he seeks adjournment fort 
submission of written statement. 

List for hearing on 26-8-96. 
The respondents are directed to submit 

the written statement before the date with 
copy to the counsel of applicant. 

un 	 Memer 

fl 	L 	7;:c2 

ZJ 4i r 

DL 

26.8.96 Learned counsel Mr R. Dutta for the 
applicant. Mr B.K. Sharma, learned counsel for the 
respondents has submitted leave of absence. 

Written statement has not been submitted. 

List for hearing on 16.9.96. 

Member 
trd 
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3 10 96 Learned 	counsel 	Mr 	R 	Dutta 	for 	the '- 	'r 	..J• •..... .'.• 

- 

,, 	 •. 

applicant. None for the respondents. 

L. 	: ,jM.çj,,;Dutta 	is 	ready 	for 	submission. 	Mr 	S. 

,Sar:ma. for 	Mr 	B.K. 	Sharma, 	hoevèr, 	prays 	that 	the 

i:.. 	,.rspodents may 	be 	given 	last 	opportunity 	to 	file 

.::•,; 	,- ,; 	, rten, statement on 7.10.96 	and 	adjourn the hearing. 

Owevçr,snce 	Mr 	Dutta 	has 	come 	ready 	for 	his 

submissions 	and 	hearing, 	he 	is 	allowed 	to 	make 	his 

submissions 	in 	part. 	The 	hearing 	is 	adjourned 	to 

9.10.96. 	In 	the 	meaitime 	the respondents shall submit 

written 	statement 	with, copy 	to 	the 	counsel 	of 	the 

opposite party on 710,96 positivey.. 

• 	 . 	 • • 	 . Hearing adjourned 'to 9.10.96' as' part heard. 

H 
Member 

trd. 	• 

O.A. No. 240 of 1995 

4.. 

16 .9 .96 Learned counsel Mr. R.Dutta for the 

applicant. 

Mr. S.Sarma for Mr. B.K.Sharma, 

learned counsel for the respondents, informs 

tht written statement is ready and will be 

submitted in about one week time. He therefore 

prays for short adjournment. 

Hearing adjourned to 3.10.1996. Inthe 

meantime the respondents may submit written 

statement with copy to the, counsel of the 

applicant. 

6. 
Nerftber 



O.A. No.2lj 0 of 1995 

p / * 
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9. 10.96 Learned counsel Mr. R. Dutta for the 

applicant. None for the respondents. However, a 

ccnmon written statement for the applicants in 

O.A. 161/95, 175/95, 209/95 to 212/95 and O.A. 

224/95 to 240/95 has been submitted by the 

respondents. A copy of which has been served on 

learned counsel Mr. R. Iitta. Mr. R.Dutta seeks 

time to file rejoinder. Allowed. 

Mr. RJ)utta is directed to serve copy of 

the rejoinder - on the respondents before the 
date of hearing. 

List for hearing on 20.11.1996 as part 
heard. 

0 Nb* 
tC(v-+ rLP  

d- 	çCi 

lts 
'V 

1earnod counsel nr4R.L)utta for the 

ap4icant, flt. •K.outhuxy for tr.b.K. 

4NIrma, 1outn3d Aftnuay Coun3e10 

Llat'ftr tering on 16"16. as 

part herI, 

18.12.96 

nkm 
141 

None present. List for hearing on 

13.1.1997. 

d4V,, 
Merrit3er 
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O.A.No.240/95 
' •*. 

40 

Learned counsel Mr R. Dutta 'or'hë 

applicants. Leave note of Mr B.K. Sharma, le.3rned 

counsel for the respondents. 

Li 
	 List for hearing on 24.1.97. 

11 

nkny 

29 .1 .97 Mr R.Dutta, learned counsel for the 

applicant. Mr B.KSharma,learried Railway 

counsel for the respondents. 

Counsel of both sides have canpieted 

their submissions. Hearing concluded. 

Judgment reserved. 

1 

12.2.97 

P7 
7L // 

pg 

O.A. dismissed vide common order in 

O.A. 175 of 1995. 

Copy of the order be placed in the 

O.A. 

Member 
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CENTRAL kDM INI STRATIVE TR I BUNAL • GUIQHATI BENCH. 

Date of çrder : This the 12th Day of Pebruaçy1997. 

Shri G.L.Saflglyifle, Administrative Member. 
V 

Original ipplication No.161 of 1995. 

&iri Dulal Kant! Deb . . . Applicant 

-Vs 

UnIon of India & Ors. • • • Respondents 

O.A. NO. 175 of 1995, 

Shri Chitta Ranjan Paul . . . Applicant 

Vs - 

Union of India & Ors. . . . Respondents 

O.A.NO. 209 of 1995 

Shri Manindra Lal Deb . . . Applicant 

 -Vs - 

Union of India •& Ors. . 	. 	. Respondents 

O.A. NO. 210 of 1995 

Shri Ranjit Kumar Dey . 	. . ApoliCant 

- Vs - 

Union of India & Ors. •. 	 . 	. Respondents 

O.A. NO. 211 of 1995 

Shri. Krishna Pada Paul . 	. 	. Applicant 

-Vs- 

Union of India & Ors. . . . Respondents 

• O.k. NO.. 212 of 1995 

nt Xali Ran! Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . . .Applicants 

- Vs - 

Union of India & &s. . . . Respondents 

O.A. No. 224 of 1995 

Shri ManUal Roy . 	. . Applicant 

-Vs- 

Union of India & 0rs. . . . Respondents 

O.A. NO. 225of 1995 H 

shri priyotosh Naha . . . Applicant 

Vs 

Union of India & OrB. . . . Respondents 

- 
contd.. .. .2 
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O.A. NO. 226 of 1995 

ri Kalacháfld Saha • 	
. Applicant 

vs 
Union of India & Ors. 

O.A. No. 227 of 1995 

shri: Kanti Das . 	. 	• Applicant 

vs 

Union of India & Ors. . 	. RepondentS. 

. •',. Applicant 

• . Respondents 

. . . Applicant 

Respondents. 

. . Applicant 

.  0 ,  . Respondents 

Applicant 

• . 	Respondents. 

. • . Applicant 

..Respondents. 

• . . Applicant 

• . . Iespondents. 

. . . Applicant 

• Respondents 

. • . Applicant 

• • . Respondents. 

S 

0.A. No.228 of 1995 

Shri parimal Chandra Dey 

- Vs - 

Union of India & Ors. 

O.X. NO. 229 of 1995 

Shri Makhanlal Bakshi 

Union of India & Ors. 

O.A. No. 230 cf 1995 

Shri Mukunda Ch. Chanda 

 -Vs -  

union of India & ors. 

O.A. No. 231 of 1995 

Shri Kartick Chandra Dey 

- Vs - 

Union of India & Ors.. 

O.A. NO. 232 of 1995 

Shri Qpesh Chandra Dam 

vs 

union of India & ors. 

O.A. No. 233 of 1995 

Shri. Harendra IO.iinar Dey 

- Vs - 

UnIon of India & Ors. 

O.A. No. 234 of 1995 

Shri Dilip Kumar Mazumder 

vs 
Union of India.& Ors. 

O.A.NO.235 of 1995 4"  

shriAjit Kr. Chakraborty 

union of.Iñdia& cr8. 

- 

.--. 
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O.A. NO'. 236 of 1995. 

Shri Rajnendra 1(umar Sasak 

Vs 

union of India & Ors. 

O.A. NO. 237 of 1995. 

Shri Rai Mohan Roy 

-. Vs — 

'Union of India & Ors. 

O.A. No. 238 of 1995 1' 

ri Jadhu Gopal ChakrabortY 

— Vs — 

Union of India & Ors. 

O.A. NO. 239 of 1995 

Shri Rebati Mohan Choudhury 

— Vs — 

Union of India & Ors. 

O.A. No. 240 of 1995 

.rj Fanjndra Kumar Baidya 

— Vs - 

Union of India & Ors. 

. . . 1pplicant 

. . . Respondents 

• . . Applicant 

. . . Respondeflt 

Applicant 

. . . Respondents 

. . . Applicant 

. . . Respondents. 

• . . Applicant 

. . . Respondents. 

iri R.Dutta Advocate for all the applicants. 

Shri B.X.Shcirflla. Railway Advocate for all the respondents. 

G.L.SANGLYINE. A911INISTRATIVE MEMNE 

The applications submitted by the 23 applicantS 

under Section 19 of the Administrative Tribunals At 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a common 

written statement in respect of all these applications. 

2.. 	The applicants were either holding the post of' 

Fireman 'A' or Diesel Assistant Driver.cT)')subse-

quently promoted to their next promotional post of Shunter.  

cotd....4 

a 	, 



I 

For the purpope of ready reference and easier pprecit.thn 

V 	

' 	of facts the dates of promotion of each one' of them to 

• 	 Shunter 	 '' are given below as gatheted from the 
A respective applications under consideration :- •. 	 V 

Si .No • Name of the applicant Date of promotion 
Sri D.K. Deb 1.1.1986: 
" C.R.Paul 1.3.1985 

". M.L.Deb 14.2.1985 
 R.K.Dey 11.2.1984 

II  I.P.pau1 6.12.1985 

" J.K.Sarkar 7.6.1984 

" .L.Roy 19.2.1985 
8. "  P. Naha 1.3.1985 

9 	u K. Saha 14.2.1985 

 A.K.Das 14.12.1985 

 P.C.Dey 	V  1.6.1984 
 M.L.Bakshj. 14.2.1985 

13," M.C.Chanda 13.6.1984 
 K.C.Dey 22.1.1985 
 G.C.Dain 1.3.1985 

V 	16." H.K.Dey 14.2.1985 
 D.K.Mazurnder !l.3.1985 
 A.K.Chakraborty 30.1.1986 

 R.K.Basak 1.3.1985 
 R.M.Roy 	 V  14.10.1985 
 J.G..Chakraborty 8.12.1985 

 R.M.Chouahury 31 .5 .1984 
 F.K.Baidya 25.1.1989 

3. 	The categories of employees known as Fireman 'A' and 

Diesel Assistant Driver are called running staff in the 

Railways. The applicants belonged to these categbries as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on proforma fixation 

and the monetary benefits consequent thereto were given with 

effect from 1.1.1985 but the categories of Fireman 'A 1  and 

Diesel Assistant Driver were not restructured. These categories 

were,however o  given the benefit of Special Pay at the rate 

contd 	V 
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of RS.15/- per t%onth. This Special Pay was admissible 

of the posts in each category. This Special Pay was given in 

order of seniority in each category of post. The Special Pay 
was given with effect from .1.7.1985. This Special Pay was 

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixatjonf pay of Fireman 'A' and 

Diesel Assistant Driver. The grievance, of the applicant is 

that many employees junior to the applicants as Fireman 'A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representaUon before 

the competent authorlUes of the respondents but their repre-

sentations were rejected on the following grounds : 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations but no reply was gIven by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/X*x 	'a' promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 
the Special Pay was fixed at higher stages on promotion as 

Shunter In the revised grade. Some of the applicants gttbe , r 

promotion to the post of Shunter/y, 	'' before 1.7.1985, 
that is, the date of effectof Special Pay, and they did not 

enjoy the.benefjtof Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up of their pay while fixing their pay with effect 

contd...6. 

a 



orn 	conse ent to the 4 	n tral pa y 	ss on 

Thèyfurthe'rstate that,two 4plic'ants, namely, ijL&l Kanti 

Debnd iri Ajit Kr. Chakraborty who were promoted after 

1.1.1986 the benefit of fixation of their pay after taking 

ihtô consideration of special pay of .15/-per month drawn 

by them had already been granted. Learned counsel Mr R. 

•' Dutta appearing for the applicants submitted that the stand 

of the respondents In rejecting the prayer of the applicants 

to step up their pay is not sustainable as it is not in 

accordance with FR 22 C and the Notification Nó.PC-IV/86/ 

RSRP/1 dated 19.9.1986 Issued by the Ministry of Transport, 

1partment of Railwaya(Railway Board). Mr IXitta relies on 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Note were fulfilled by the applicants 

and as such their prayer is justified. Mr B.K.Sharma.learned 

counsel for the respondents, on the other hand opposes the 

contention of Mr IXitta. 

5. 	The respondents have stated in the written statement 

that all the applicants except Jadhu Gpal Chakraborty 

(O.A.No.238/95), Dulal Kanti Deb (0.A.161/95) and Sri. Ajit 

Kr. Chakraborty (O.A.235/95) were promoted as Shunter/ci 

before 1.7.1985. Since this is the material date it 

has to be mentioned here that the dates of promotion to 

Shunter as given by the applicants'K.P.PaUl as 6.12.85, 

A.K.Das as 14.12.1985, RM.Roy as 14.10.85 andJ.G.Chakraborty 

as 8.12.85 are not same with the dates given by the 

respondents in a sheet at Annexure V to thewritten state- 

1. 

L : I 



the alleged date of their promotion to Shunter. In the 

case of all other applicants except the four mentioned 
and 

I above/_ A.ChakrabortY. D.KdDeb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoyirg Special Pay of 

Rs.15/- per month as Diesel Assistant Driver/Pit.mafl 'A'./  
he states that <   

Even in the case of K.p.paul though/_he was Diesel Assistant 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri J.G.Chakraborty. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

pay from 10.85 to the dates of their proraction. In the 

case of P.K.Baidya. the question of drawing special pay 
according to him 1  

of Rs.15/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23 .2.1989 and givn promotion as Shunter on 

25.1.1989. He has not stated in this application that he 

£ was paid arrear oj-special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his prcmotlon to 

Shunter as stated by the respondents in Annexure-V the 

question of drawing Special Pay bythimas Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

WNotel: In case, where a senior Railway 
rvant promoted to a higher post 

before the 1st day of January.1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 

higher post on or after the 1st day 
of 3anuary. 1986. the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 
for his junior in that higher post. The 
steppingup should be done with effect 
from the date of promotion of the 
junior Railway servant subject to 
fulfilment of the following conditionso 
namely. 

contd. . .$ 
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'(a) both the junior and the senor RaIlway 
servants should.béloñg to the same 
cadrra and the posts in which they have 
been promoted should be identical in 
the same cadre, 

(b) the pre-revised and revised scales of 
pay of the lower and higher posts in 
which they are entitled todraw pay 
should be identical: and 

(C) the ancmaly should be directly as a 
'result of the application of the 
provisions of Rule 2018B(FR22c) of 
Indian Railway Establishment Code 
Volume II or any other Rule or order 
regulating pay fixation on such promotion 
in the revised scale, If even inthe 
lower post, the junior officer was 
drawing more pay in the pre-reviséd 
scale than the senior by virtue of any 
advance increments granted'to him, 
provisions of this tote need not be 
invoked to step up the pay of the 
senior officer. 

Mr Dutta submits that all the conddtins.. mentioned above 

are fulfilled in his case and further that the last sentence 

"if even .......... officer"does not apply to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indian Railway Establishment 

Code Volume II  

"2018-B (F.R. 22C)-Notwithstanding anything 
contained In these rules, where a railway 
servant holding a post in a substantive, 
temporaryor officiating capacity is 
promoted or appointed in a substantive, • 	 temporary or officiating capacity to 
,another post carrying duties and respon-
sibilities or greater importance than 
those attaching to the post, held by .  him, 
his initial pay In the time-scale of the 
higher post shall be fixed at' the stage 
next above the pay nôtionally'arrived at 
by increasing his pay in respect of the 
lower post by one increment at the stage 
at which such pay has accrued," 

The subject matter in these applications is , fixation of pay 

the ppAcaxts:-rinttheredo ' 	3inter, ln view of the 

fact that their juniors in the grade of. Diesel AssIstant Driverj 

Pireman 'A were 'drawinghigher pay than them on their (junior) 

promotion to the post of Shunter. 

. r 

- 	 - 
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7. 	As indicated above Mr rxitta has relied on Note •7 

of the Notification dated 19.9.1986 submitted by the 

respondents with their written statement in his submission 

though it IS seen that this Notification does not find 

mentioned in any of the original Applications under cons!-

deration. The employees junior to the applicants In the 

grade of Diesel Assistant Driver/Fireman 'A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to ixinexure-V to the written statement. 

S1.No. 	Name 
	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 
	16 .1 .86 

N Qpa1 Ch. Dey 
	 9.1.86 

Motilal Majumder 
	 9.1.86 

N.D.Chakraborty 
	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The Special Pay of Rs.15/- per month which they were drawing 

between 1.7.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Com'ttission. consequently on their promotion as 

Shunter after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. kcording to para 5 and 5 of the written statement 

of the respondents and Annexure-V thereto all the.appliCaflts 

except Jadu QDpal ChakrabortY (O.A.238/95). Dulal Kanti 

Deb (O.A.161/95) and Ajit Kr. Chakraborty (O.A.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-per month which came into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen W. No rejoinder has been submitted by any 

contd ... 10 
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of the applicants to these statements made by therespondents 

and they have notbeen sought to be controverted. It mayIalso • 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23 

applicants, the learned counsel f or the applicants has chosen 

to proceed for hearing on the basis of this common written 

statement. in respect of all the applications. Therefore, these 

statements of the respondents are taken to be correct. It is. 

the contention of the respondents tht stepping up of pay is 

permissible only when two persons are in the same, grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case of the 20 

applicants who were promoted to Shunter before.1.7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman 'A' as the applicants were - promoted 

before 1.7.1985 to Shunter and did not draw the Special Pay 

of f.15/-per month. These 20 applicants were not also in the 

same cadre of Diesel Assistant Driver/Fireman 'A' as the 

juniors as on and after 1.7.1985. In view of these factçthere 

cannot be any anomaly in fixation of their pay in the scale 

of pay ---s''a1 of py of Shunter with reference to the 

pay of the juniors who were promoted after 1.1.1986 to 

unter and who, stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

B. 	. In the case. of Jadu Gpal Chakraborty (O.A238/95) 

the respondents have stated in the written statement that he 

drew the Special Pay of Rs.'lS/-.per month with effect from 

;1i7 4985 to 30.12.1985 as he was prorióted to the postof 

Shunter on 31.12.1985. It appears that he was not allowed 

contd..11' .- 
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* higher fixation of pay because he was promoted to Shunter on 

31.12.1985.. Note7 afOresaid permits stepping up of pay of 

a senior emp1oyee promoted before 1.1 • 1986 with reference to 

the pay of a junibr promoted on or after 1.1.1986 In the 

higher post subjet to fulfilment of the conditions laid 

down thereunder. in view of this fact and the factthat 

Shri. Chakr.aborty 1ras drawing Special Pay of Ps.15/-per month 

tIll 30.12.1985, .hat Is one day before his promotion, I 

consider that It will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.E-IV/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall Issue a final order within 3 months 

from the date of receipt of this crder by respondent N0.3, 

the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati. 

The application is disposed of accordingly. 

In the case of ilal .Kanti Deb (O.A.161/95) and 

Ajit Kr.Chakraborty (O.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of Rs.15/-. Mr Dutta stthmits 

that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid.The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu- 

ding O.A.Nos.161/95., 235/95 and 238/95 are dismissed. No 

order as to costs. 

............................................ 
5d/EMBER.(ADJ) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

I 
	 GU AH? I BENCH : GUWAHAF I 

(At application U/S 19 of the A.T.Act) 

gOi199S 
Orgfrf 'al Application No. 	of 1995. 
	 CIO 

:'• •. 	 I 

i F.K. Baidya. 	 : Applicant. 

- Versus - 

Union of India & Others 0 	 Respondents, 

I N D E X 

S1.No, Particulars. 	 Annexure No. 	page. 

Application 	 ••0• 

Divisional Manaer(P) 
N.F. Railway, Lumding's 
letter tated 23.02,89 	 A/i 	09 to 10 

3. Rly.Boardss letter No.PC/ 
III/84/UPG/19 cIt. 25.6.85. A/2 11 to 15 

4. Chart showing the date of 
promotion,pay etc, of tj 
applicant and his junidrs. A/3 16 

5. Rly.BoarYs letter No.PC/ 
6o/P-1/ 	cIt. 19.03.66. A14. 17 

6. Applicant's representation 
dated 9.5,93. A/S 18 

7. Senior Divisional Personnel 
Officer's D.O. letter No, E/ 
tJL/1/LM(Restr,) cIt. 8.11.93. A/6 19 

8. Divisional Railway Manager(P) 'S 

letter No.E/41/1/LM(Restr.) 
at. 7.7.94. A/7 20 

91 Applicant's representation 
dated 16.08.94 to the Chief 
Oper ating Manager, N .•F , Rail- 
way, Maligaon - 11. A/8 21 to 22. 

* 	
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IN THE CTRAL ADMINISTR?rIvE TRIBUNAL 
- -. 	 GUWAHAtI 

, 

BEICH : GUWAHAtI  

• 	 (An application Under Section 19 of the Adrainistra- 

tive Tribunal Act 1985) 

Original Application No. 	of 1995. 

Shri Fanindra Kurnar Baidya, Son of Late 

A.K. Baidya, residing in Railway Qrs, 

No. 523/B, South Hill Colony, Lurnding 

P.O. Lurndthg, District — Nogaon,Assarn, 

Pin — 782447. 	 ,••, Applicant. 

— Versus 

Union of India represented by the 

General Manager, N .F. Railway, 

Maligaon, Guwahati — 781011. 

Chief Operating Manager, N.F. Railway, 

Maligaon, Guwahati. — 781011. 

3, 	Chief Personnel Officer, N.F. Railway, 

Maligaon, GUWAHATI — 761011, 

4 0 	Divisional Railway Maner, N.F. 

Railway, Lumdin — 782447. 

5. 	Senior Divisional Personnel Officer, 

N.F. Railway, Lurading — 782447,Assam. 

.,•. Respondent. 

1. Subject matter of the Application, fixation of Pay 

of the applicant on the basis of Stepping up rule. 

Cont ... P/2. 
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JuriSdiction of the Tribunal 
:- 

The applicant declares that the Sub 

ject matter is within the jurisdiction of the Honble 

Tribunal. 

Limitation :- 

The applicant submits that plicaticn 

is within the period of limitation. 

4, 	Facts of the Case :- 

That, the applicant is a citizen of 

India is entitled to rights and previledge available 

to citizen àf India. 

4.2. 	 That, the applicant was appointed as 

Engine Cleaner in the Mechanical Department of N.]?. 

Railway and posted at Lumding Loco Shed on 23.10.64, 

urjng the Loconians agitation during 1981 the appli-

cant along with others were removed from Service in 

1981. The Applicant was re-instated vide Order dated 

23.2.89 and the period from date of removal to the 

date of re-instatement was 	as duty, It was fur- 

ther, decjdedthat the bénef it of promotjn and up-gra-

dation to which the applicant would have been entitled - 

had they continued Physically in service should be 

extended Subject to their passing prescribed selectiori/ 

Suitability tests.4ccording1y, the applicant was promoted 

to the post of First Fireman and Shunter Qfl 25.1.89 and 

Cont ... P/3. 
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on Goods Driver in Scale Rs. 1350-2200/-. with effect 

fiom 17.7.89. 

A copy of the Order dated 

23.2.89 is annexed herewith as 

ANNEXIJRE- 

43. 	 That, the Railway Board, vde letter 

No. PC/III/84/tJPG/19 dt. 25.06.85 issued Order for 
I 

C adr e review and r e str uctur I ng of Group 'C' and Gr oup 

'D' Staff. In respect of Fireman 'A' and DAD and Special 

pay @ Rs. 15/- per month to the extant of 30% of the post 

in each category was sanctioned with effect from 1.7.85. 

After, introduction of the revised. Scale of Pay with 

effect from 101.86 the element of Special pay was to be 

ta1en into account in the fixation of pay of Fireman 

and DAD. The above benefit of fixation and th&payment 

of arrears were made to the concerned Staff vide Bill 

No. 450-/No. 1166 dt. 14.06.93. 

A Copy of the Railway Board's 

letter No. PC/III/84/UPG/19 

dated 25.06•85(relevant portion) 

is annexed herewith as 

ANNEXthE -. A/2, 

4.4. . 	 That, Shri N.D..Chakraborty, Shri Moti 

Mazumder, Shr i Gop al Dey-I, Shr I S .R • S a kar, S hr I J. 

Uddi, Shri B.D. Roy, Shri P.1<. Goswainj and Shri K.C. 

Roy who are junior to the applicant as Engine Cleaner, 

Fireman/DAD drawing less pay than the applicant, were 

fixed at a higher ste after they were given the benefit 

of Special pay and its merger. 
Cont .. P/4, 
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A comperative chart showing 

the pay etc. of the applicant 
• 	

and his juniors is annexed 

herewith as ANNURE — 

4 • 5 • 	 That, in the year 1966, Railway Board 

under letter No. PC/6o/pp.1 dt. 19.03.66 communicated 

Sanction of the Pr esjdent that a when a Railway Ser vant 

promoted or appointed to a higher post on or after 1.4.61 

draw-  a lower rate of pay in that post than another Rail-

way Ser vant junior to him in the lower grade and promoted 

or appointed subsequently to another identical'post, the 

pay of the senior employee in the higher post Should be 

Stepped up to a figure equal -to the pay as fixed for the 

junior employee in that higher Post from the date of 

promotion or appointment of the junior employee. 

An extract letter. as published 

inthe Railway Establishment 

Manual Law and Practice by 

Shri M.L. Jnd, ASStt.Profess, 

Railway Staff Training College, 

Boroda i-S annexed herewith as 

- 	±TNEX1!RE._A/4. 

4.60 	
That, as the pay of the juniors of the 

applicant were higher than that of the applicant, the 

applicant had represented to the Divisional Railway Manager 

on 9.5.93 for Stepping up of his pay to the stage where 

his junior's pay have been fixed on being promoted as 

Shunter and Drivers. 

Cont 0.. P/S. 
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A copy of the said represen-

tation is annexed herewith as 

ANN1C1 - A/5. 

4.7. 	 That, the senior Divisional Personnel 

Off icer, N.F. Itailway., Lumding(Respondent No.5) made a 

proposal for stepping up of the pay of the senior employee 

including the applicant and sut*iitted the Same to the 

.counts Branch for vQtting 	but the Accounts Branch 

returned the proposal suggesting submission of papers 

to Chief Personnel Officer, N.F. Railway, 14align for 

clarification. Jccordingly, senior Divisional Personnel 

Officer, N.F. Railway, Lumding sought the clarification 

tok the Chief Personnel Officer, N.F.Railway, Malign 

(Respondent No.3) vide D.O. letter No.E/UL/1/LM(Restr,) 

dated 8.11,93. 

A copy of the said letter No. 

E/UL/1/LM(Restr,) dt. 8.11.93 

S 	 is annexed herewith as 

AT,KNEXU 1i - A/ 6. 

4.8. 	 That, the Divisional Railway Manager, 

N.F. Railway, Lumding vide letter No./41/l/LM(Restr.) 

dated 7.7.94 informed Shrj C,.. Paul and others who made 

representations for stepping up that a reference was made 

to Head quarters for clarification and the General Manager 

(P), N.F. Railway, Naligaon has passed the following 

Or d er S 

Cont ... P/6, 
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"If in the lower grade the 

junior employee draws higher 
r ate of pay then the senior 
employees, due to advance 
increment or accelerated 
promotion etc. the stepping 
up of pay of the senior 
employee will not be 
applicable". 

A copy of the letter No. E/ 

41/1/LM(Restr.) dtd. 7.7,94 

is annexed herewith as 

ANXtJRE - A/7. 

- 

4.9. 	. 	 That, as the clarification given by the 

Gener1 Manager(P) 	N:.F. Railway, Maligaon was not on 

correct appreciationof facts and the Orders of the Pre-. 

sdént, the applicant made a representation to the Chief 

operating Manager(P), N.F. Railway, Maligaon on 16.894 

for re—examination of the applicants case in its proper 

perpespective and to set right the injustice done to 

the applicant. But no reply has been received by the 

applicant as yet.. 

A copy of the representation 

dated 16.8.94 is annexed 

her ewith as .ANNEXtJRE - A48. 

5, Ground for Relief 

5.1. 	 That, as the pay of the applicant's 

juniors were fixed at a higher ste than thetof the 
VAI 

applicant as a rneasür e of restructuring benefit, the 

applicant is entitled to the benefit of stepping up 

rule and to be fixed at the stage where his juniors 

Cont ..... P/7. 
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have been fixed at the applicant and his juniors be- 

• 	 long to Same cadre and the pay of. the juniors were 

• 	 fixed at a higher ste Set as a result of accelerated 

prorrotion or advance increment but due to special pay 

granted to the Dis for Cadre restructuring. 

5,2. 	 That, the applicant is being paid less 

salary due to refusal of the respondents to step-up his 

pay as per the Order of the President, 

6. Details of the remedies exhausted :- 

That, the applicant has represented to 

Respondent No, 2 & 4, •the Chief Operating Manager(P), 

N.F. Railway, Malign and Divisional Railway Manager, 

N.F. Railway, Lumding for stepping up his pay. 

70 	 - That, the applicant declares that he 

has not previously filed any application, Writ Petition 

or Suit in respect of the subject of this application in 

any other Court or Bench of the Tribunal nor any such 

• 	 application, Writ or Suit is pending before any of them, 

8. Relief Sought :- 

• 	
On the facts and circumstances Submitted 

above the applicant humbly prays for 
:- 

Issue of a direction to the respon-

dents for refixatjon of his pay on 

the basis of stepping up rule at 

- the stage his juniors have been 

fixed and to pay the arrears with 

interest. 	 Cont •,. P/8. 

S 
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9. ParticularS of application fees :- 

Indian Postal Order No. S/4'79_- 

for Rs. 50/_(Rupees fifty) only is 

enclosed. 

_!ckTI O_ 

1, Shri Fanindra Kumar Baidya, Son of Late 

A.K. l3aidya, aged about 52 years, residing in Rly, Qrs-

No. .523/B, South Hill Colony, P.O. Lumding, District - 

Nogaon, .Assam, Pin 782447, do hereby verify that the 

contents pf para 4, 6, 7 & 9 are true to my knowledge 

andbelief and the rests are my submission before the 

Hon' ble Tribunal and I have not supr essed any material 

f&ts. 

Signature of the Appi icart. 

Dated . 
	 Al, 

Place - : Lurnding. 
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Offjc Order. 

In persuanco to the verdict of. CAT GHY in case and 37/'b the fo llowin staff who were removed from service 
un-Jer iu1e 14(U) duFing LRSA agitation n 1991 havo been r- 

&e and their periods from the date of removal to thu of re- instatem.t are treated q.8 on duty. 

Arrear pay etc. rOqular i sel from the date - of removal to the late of re - instateet rtn thereafter will be 'ado 

It has further boon docjdo1 vile CP0(1n.)/ML a 
L/No.W2o1//co/pviii dt. l7.i.9 that benefit of promoti/ 
upgradation to which they weull have been entitled had thr 
physically continued 

14 1 serVice should be extended orovidel 
they pass the 
under rule, 	

selection/suitability teSt when it is nrescribol 

Order for fixation of pay on promotion/upration from 
the deemed late will-  be issued separately. This is purely rovi-sional subject to future adjust!leflt. 	 - 

- 
ri1rjMG' 

i.Bor.tha1r 
8. M.L,Db /NGC 

S.R.Dhar 
10. M.R.Malalcar 	Shuntor/pB fl, P.R.Ds '/NGC  12 B.C.Bardoloj Now Goods Driver. U 	U/1MG 	) 

 Nepal Ch.Dy 	
r 

U 	/fl4G 
 S.R.Najunidor 

i. D.K.Se /BPB 

lb. N.K.Dhar DAD/BP 
 D.L.Roy Chowdhury 

) ' 	/iivic- 	) Now Shunter. 
 NB.Chakraborty U /Im 

194 PsO.Neogi ' /NGC 
20. chinil Kr, 	loy 

) 
/1MG 	) 

p.t.o.2. 

* \ 

R. 	ut:a, (Ad i- 
M114.* 	Uw 	tl-7iki . 
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21.. J.Dasu2ta DAD/BPB 	) 
 Ranjit Kr.Sark ar 	/TMG 
 .Basuatrj /i c  
 ti 	/p 

?5. ii.C. 	L'hiri /?cC 
V 	.Milakrtr 

27. Alit  Kr. Mitra ilvlGNow 	unt; 
23. Stih.n 	Ch.Thy 1st 

 tl Achorjoo If 	11

)   F.K..iai.d.y 
_--i .3ari 

 I\Tiai 	!4jui3or / 	'I 

3.3. H.T.Roy GC 

• 	34. i° .C.Nayak 
. 

it "/NGC 	) 
35. It. K . Si ngh 	2nd F/Man/GC 
3b. Satish Ch. Roy If 	/1MG 	Now 	1st 	F/M.-t. 
37. Gopa, Oh. Dy it 	/NGe 

 A.Sonapatj. /NGC 	) 
K;. 

r itLtS A) Dl 	23 

- 	 CO. 

 DAO/iMGE1i3iLJ.). 	

•:• • 
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8ujác C adro Re vlaW and Ro$tructtrJJL.,Q 
'Cl St aff  

ILL No,PCIII/84/UPG/19,  dated 25..61985. 

	

I 1 	Rostructurin,g of chrtain Group IC 2  & 'I)' 
oe4roa. have boon iindor condoration in constiltatin 
viththo Staff in the Committee of the Dopvrt.'uorital 
CoUmt]J of the JCM(Rai].uays) for som o tim, •Tho 

str' of Railykys have docidod 'iith the approval 
of It pro sidont to rostructaro certain catogor 103 
of Group 'C' & 'D' as detailed in the tumoxaro 
onclod0  

'2 'Ihilo implementing those orders 	- • 
 spo

cflc instructions givoxin the footnot undor 
 difforont ctogorios should be strictly and 

ea~, O;dlij adhorod to0  
I 	

III. 

3, For the purpoo of restructuring thu 

	

11 
cadrü strength as on 	iill be taJe•n into 
accotnt and wil]I include Re!st Giver and Leave 
RoorVo posts 1 

• 	 • 

4,1 The 1  staff oioetod and posted against 
th . 4c1itiona]. i4ghor graA: posts as a rosiilt of 
rostracuring will have their gay  fizd under Rule 
2oBB-22.5C)41II w,of41i.1484 on; K

e
oforma basis 

witJiCtWront paMit3 wo0L4..l98 5, 	bomfit of16 

• 	fi3a1i6fl will be ápplicabib to the chain/resultant v- 
• 	whXctatiso 'fro rostratizrn 0  

• • • 	 4.2 Theposts of Shuiitl.ng Drivers scale 
L.33O.56O/- will be filled frQrn Shuntors graLo 
Rs1 29()4400/.. on the basi or. sOn1ority.cuxnsuitabilitY. 

• The p4,sts of Driver Gr ado C see.lO ?s.330.5560 Will 
hovr be fillo4 asSradeer xtantordor3 for promotion 
of Stnors to rivor 	?Ct 0 pization of pay of 
Shqiatro grado 029O..400/.5 pDO1ntOd .as Shunt ing 
Dr1yo Gxad3R3.33O..56O/.5 viWbo regulated under 
2ol8A.R..IX (FR22C). Shunting D'ivors grade RS0330-.560/.5 
appointcdas Drivqr 'C' scale R 0330-56O will have their 

• parid andorRulo 3017(a)(ii)tII(FR-'22(a)(ii)). 
3 	

• 	
1 	 I 

I 
• I I 

I  43 The bonoit o retrospective fixation 
from., 	 i' 1.1.1984 and curont pay4iont  from 1.11985 will 

• not o applicable to such of those employees who cXO 
promoted against vaancio existing on the date of 

• 	rostuctwing, They 'will be granted benefits only from 
the lato of promotion as 	normal ulos 

• 	

I 	

:1 	Coritd./-1 

• 	 • 	 L. 	• 

• 
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7 	iX4tj0 
of p oil pr atiotlon or 

P11tUt to 
po&t 	4flQIjQ a i3jn out of tt app1itj 	or Xz,10 2018..Ls (101j, 

	

. The 	 of 	
ortj 	

.rtaj 	as 

	

• 	

8U1t0 	•tiOIt ol pay 
of fIU1WL;y ao3:v,rt5 p1(oto 

	

appojnt 	to higIcjr 	itr 	
oX z )uJ ti 	boo un.kj: 	

ci 
tho iJorj for oatj 	p*et, 

a 
strict&pPllotjc(1 of tw 'bovo rub, it aa happon tt 	

sppojflto to G 
hii 	

ot o o arto. .98l n 	dr 	lovor rate of pay i th4t poet th&j1 otbor rajlw 
	 Junj to b$.z 

in the  lower grwcj and pto,tod 	Ppfitod 	
to 

aroth 	identicaL poat, 	 - 
3 	

In orjr to remove this a 	the ProejIot j• 
pbQ 	

to dCCldø nd Lz øuo onoa the pa of tho aonj °p1oyoo in tho 
higtu3r ,poat houjd be tCppid 

Upto a fUujro °ual to trio pay 	fixoc. for thQ Junior (J1pboyg0 in th4$ 
ligr pont 	he *tppj  the date of p 	 Up ho 	be d0 wj offot 

rooti or aPi0110W,1119
OLntOt of the Junior oop 

and wi be Subjoot to the 	
from  

naieiy ioth tho Junior and Sonjr otnp,y 	*thoujd 	jcng to tho uanx cdro 	the poets 
 11 

 in which they 4iivo 

	

W04(*)tod or 
ppojztg sheld be idoti0 	t.tnd 

in tJiCI 	AriO 04dXO 3 and 
'tu eeij o pay of 

	

 bS 	 tho low 	az hit' po ta in
hieh thoy aj a Oz4tjtloU  tje 1; and 	 ti dxt pay &oAid be tdaa1, - 

	

(o) ti 	
ho.j be dtrgctj. 

of 2U10 	 ue 	rojt of t 4O 	 he 
II •  br it evo: in the Lo'wor 

post the Junior Q1pLoy • 	fr 	tj, t0 tj 	
xto of pay ttigj thu unjo: by vLrtt of fLtj0 
of pay under t1i noxrnaj r4o5 say duo to ant oX w1v 

	

or duo to 	
oto, tIu PrOYI.LCZS Cc)rtard in tiitgj lottor uilj no be tnvokj 

	

$tOp upt 	pay of the Eonior Ompboyo9 
	to 

4. Tho.orJq 	
rofjxj, tho pay of tli &onjor Oapboyoo in aCCOXCj(J0Q v1t 	

ol; tUg lUt 	Wiall be jgii4j 
undor r4i0 2c)23 	27)iLII The z.loxt inoto, of tlio aaj 0mp1oyoo wj 	

k .drw o compiotjrof tig roquj,j0 quajtyj 3orvlco W.o,f 0  tc LLt of 	 of PNI. 
5 	r1oj 	t0 Qffqt r, 

	

rot 	
3-66 9  C1.t0 drwi:tg bag pay. thj 	zjor in rag 	of thg Ofl OX ul'tør 	

tn&y *1ao W r ul.atui uUor tkiasq oi dora 
but th ictu 	 be 
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AiIt, '.d' )7r) • 	
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To 
is ivi. Railway NanaqeP), 	I  

No IN Peflway.Uamdtn, 

31r, 

subi 	OPpi 1117  4 O 

With due respect X !* to eu)tt a 1w lini 
for YoUr irtformation & mcexaM action please. 

That 4Ur, X have been warkijV $3 (oda triver 
free J7.. ... • a*,d. my basic pay is now .1550/. 
ut jn your V*oraTrn N*,E/4l/1/L(Rei.structur1n) 

of 1.10.93 it is seen that the pay of 3/sri c,c,t.ytr ' 
Jduddin. K.C.Rqy, N.L.Hajtader U.D.Chakrsborty f 

.R. Cax'kar, to now hihnr than im tb*h thy are 
junior to ne. 

Thar.fore,you are riqested to please look 
into this and arrange to ptapping up my pay on the 
pay of my juniors are h,tr than we at the earliest  
aid thus cbtLç. thereby. 

With regards, 

I 	 t!ours faithfully, 

D.td.LwUnq 	 -ç 

Th* 	••• 393 
 

L. 

:e 

0 

4.. 	 4' 
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OflT1flAST YiiO1ftIi RAILWAY.  

M r icri cv rTI F.  
7 I'nru  
LLDJQJ 

,01oJLW1/U1(Ruatr,) 	I 	Dto  

/ 	 1 
Dør €hrt ChitrRbrtyp 

I .  

Uubi 	pja1sJ'LLfliLfliLh 

In terms of fl1y
8G 

 Poar' 1 10~,t or 17 P2II//OP1 
dated 25G-l35 and 13-3... 	rculnt&] uMor CP(YMLG'o lottci 
No, /X)5/73/Pt, XV DAT isi) ej4 1O'i - Ct3 and 	3ui85 eXcept the 
catQgorles o Firoivan A' nnc PAD aI, other runninr efitgort 
were r'.-ottutture1 w,uf 0  1.1.13 cnprofor3 ftxttton irA 
w.o.t. 1.185 with monetary bref1.tTho etop'orioo of Flron 

DAD, vh1h,ore not rco rUCurO1 were hwcor Kiven 
the bnc1'i of IlpuciMi pay ' n r,, th/ p,n0  t6 the xtnt of 
30iof pota In oR c h cteory nnj neor11ng1y, sp4 PA7 VB 
ca)ctIonG' In fnvir of ttio .li cn iprm

,
o st' P a r ront In each ortogcry3 

/ 	 HH 
With fho Intro1uotlOn ofrcvIud vCR10 vof0  ]LO' 

4th rc.), tho olomont of api. Pfl7.RIo 1/rs clone siwny but 
tho tnO 	ahlowOci to be t&rn1Into necount In the £1;tion 

''of pn y .of 	1xan,n4 PAD 4n t o ripi4 dr iy. 136 o rdis lottor N 
pcIv/8/nnP/;. r1t 	, U"c rrce vc?uncler a1(p)/14LO' 	No 
W2O/ilI/4(M)t 	 rn ite 	t/'//'J. IrhiL 	xrctr 	rottcd nrer- 

• 	Itos htjreby tfto pay of phuntr Iprcroto4 pro' to 11t)4 
at loves' stn j on whevivs to py of Ithoe  Ino/tt 

• - 
	the spi4  pay wa; r1xci vt h1jtr atgeü vei pcot ton a n  

nhuntur in the rtecl gracl, 

Conoquent on the rbou noJ't1'tQ sontQr poron, 
rrawIrig lowor pay thMn their Jursiora hao c1siccl stoping 
up of thIr pay to the qxtqrt, ofthdtr Juniors. A propoL 
for DtoPPIqK up of the pay of 99nit1poronaI.a zont to 
Accountv for v o ttinz but A1nt hoe rturfl+d the piopoa). 
bout with fohLo%dng obierv1tonn1 	 1 

a 

 

It Is coon from t;,ctie ..! V4L/1JLH(Reah. ) 
at P'4 th a t Juritor it oc1cIu1r1vero re ravn 
more pa( than thIr echioro on acc*snt of 91xing 
of pay after tnklnp øpOi6L pny oRr, 15/" 
into account. 

In similar canoe lily. rn cloitton hro boon 

	

o1)tn1r)Ycl. Put It 	en thrt fl'n lfc11on varies 
accorling to murl'c or tnc1ivt'1Ual cnoon3 hence the 
cf3ao ray kirvUy h'i rufgrr1 to CPc/",F. ftly./Na].tgnon 
for obtilnlnr c1rrf1citIn frcc RLy9 TQarcl,r 

In vi w of t ho 	 I 	 csvtvt that 	(,Zi ry 
c1nr1t'Jentln jn , , y pj wiria 1,f • flrr1fl1.flt 	for, the purto FAt 
an 8flrly ?Iat.e 	t)(fl tlit 	.:to' u I 	&ot Lkoiy to be rntsw4 in 
the 	7M nino, 

Thie cony phcnne b t ­ qint od , pz Ukjflt by oomn:uniestIn 
onrly cioc1uIor, 	 H 

With ror 
1 Youre Z3tnoorel.y 

I 	' 

...- ( AP, )3nrun ) 
P. Chkra'horLY 

, 

(P(V W1tV' hLL t ac,n.4 	 . DuI(t ( • 

g 	 - 

Cl 	, 

I 

/ 

S 	 I 
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9-0  

irt 7/T/. 
5h' 2L Chittc Rajai ?u1, 
T.üc1s 	 arc Otncr 

(Throub I/M'LinL) 

Sub:- Stel)pirig UP 

1f:- Your 1ettr dtd; 9/5/ 

• 	In reference to your letter quoted 	oio, 
this Is to inform you that. In connectIon kJ1.1th 
the thove sibject a reference has been m1e to 
HQ for c1arifIction and CPi(P)/1LG vd his 
letter No./3/III/5P (M) Loose, citcl: 3/6/94 hcS 

	

• 	pasei theoxders tf follows:.- 

If In the lower grrdes the jtzlior 

	

• 	 eoyce.drv,shier rate ofZ 	•• 
then the senIor en1ojee, clue to 
ivce increxnt or ccelerat 

-, 	 proiot1on etc,, the step-ping qp of 
: 	• 	• 	• py of. sIornployee will not be 

- 	pllcble." 

	

• 	• 	
•. 

S.N.floy 
••.po/II 

• 	• 	for flLvILIlyJ4ctnager (1'), 

	

- - 	 1.F.1U,y, Iztdthg, - 

	

• 	 • 

TK!'/7794, 

; 

_i 
J • 	-.- - 	- - 
	 - 

I 

/ 

p 

'I 

- 

S 

5 0 



C9-9  
To 

, The Chof Oreratinglanag.r 	1, 
 'in fl iy, ht gaori. .".' . 	1w 	al  

/ffl)OA7 

I 

( Through Proper chne1 ) 

S I r, 

Sub: - Wren g in t nr'-r tat ion .rind L' 1' nen at tori 
of lUy,Dd's odors... donrivation rind 
hardshin arisflg thereof. 

Bof:- a(P)4LG' cLarILcatIon iiI hIs Io 
E/3/III/5)()) Loose, dtd: 3.6, 04 
communIcated under DL(P)/JJ.:G's flo. 
E/UI/1/11i(Resr) dtd: 

: : 	 P 

	

' $ ' 	' 

	

. . 	. 

Respectfully, I bg IGO submitt'io folloing 
factual nositlons 	Ich apnoar to have not been taien 
into conseratIon iIle clrlflcatior.s as sought ior 
by the Sr.DPO/r2G VidO his D. 0. letter IT0.  
(Restr) dtd: 8.11.93 hod been extend by G(P)'hciigaon 
vlde his letter under referc.nce, 	I 

That SIr, 'htlo the .r.DPO VICTO his D.O. letter 
mentIoned Ove hed correctly exnlathod the bac1:3rod cf.  
the case, the emphasIs hod .irongly bean 1id on 'Stpptng 
up of Pcy oZ senIors t tbc ],ovl of the 	it'rs 	 g 
hI 	ay er p' Ins teed of on removing the rtioia1Ies In nay 
a.risiflg out ol' '•rrong intornrtation 	d Llcmrntttin 
by the )I4(P)/Q'1Gof the Ic1'c orders rJgaIng grnt of 
Spi. pay to seniormost Flroranri t 1'/ Du)s CS r:içnttonecl tn 
para-1 of tho aforeSaId D.O. letter of ,  Sr.DPO/flG, 

That Sir, even if, the matter is consIdered as 
a case of ' Stepnlng ui,' In the lIght of Uno cl Ion 
given by the G(P)/MLG, it may be pointed out that I ar, 
beIng paid lover pay not because my jaiio m cnjoing 
hIgher pay hod been granted (I) ndvonee Lncromnt er 
(Ii) accelerated nromotion but slrnnly because by junior 
colle agues like S/ShrI  

flal. been .yrbi'i gly granted .itth the neci(ny of  
p.m. bich 	en considered at the tIme of flxctionaf 
flSRP'86 scale of nay wef. 1.1.86 raised their nay to 
hI.er stage then me insplto of myself beIng Smior to 
thove named and also having boon nrometod to higher 
gr1e earlier to these junior colleagues. Had the 
pay been granted to the soniormost only as desIred by 
the Bly .Boarci, th0 onoma2y nxxl cons oquntLal ci oprlvat iOfl 
beIng suffered by me juld riot have arisen at all. 

Contd., 2-/ 

J. 

-, 

'-IMV 
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That Sir, another •sp3ot of the wrong itirpp.. tati0 and implem,nj00 of the Bd' orders in regard to the grant of Sp]. pay in questjn as indulcjg,d in by the D(P)/jg 
need also to be. clearly pointed out which 1 8 as und.ri._ 

That, some of the senior incumbents iflcluding myself had been decirred promoted on and from 
of sniorjty llet for iroula ted under 	

No .E/23/1/ d t .2 
, .6 shoving the Position as on 1..85) vhil the restructur. ng  benefit t0 co 

as ve]. 	 running staff other than F/maflA & T. 

cial b3nefjt 

1 as 
Special pny to 30 sefliormost auotg the F/man_A & DADE bad be!n granted w.e,f.1.1,8 	th finanw. 	

.  But inspite of having been in the Grade of F/mafl'A/DAD UptO_ (th, proceeding day of my promotion t the Grade of Shunter/B, i was not awarded with the benerit of s been senj p in the gr 	pecial pay although i had ftd, of F/lnafl-A/D 	to the junior coleagu,s as above meHtjofled. Had the benefit of SPl.pay been awarded to me as had been,de as per Board's orders my. pay on promotion as vvll as at the time of fixation if pay from 1.1.86 in tervi of th CPC award would have 

	

beer, much higher 	irhat I hi actually been paid vit 
L** Para..6 of 

Boar5 circulE' 
No .?C/III/1rp,0, 
19 dtd 2516185 

if 
reads as ur3dep:1.,, 
Thr 
Ing Orders 
Visuallse, grn 
of SPl.py to 
oar tcjr, 
categorj, 5  
The grnnt of 
SP1.pny Will be effe c tive from 
1.7.85. only,s 

With best 

) 

• Yours fait1if7, 

c/K 

• 

Ilk. tI-I •) I -4 

Under the above clrcwflstanc,9 I wo1d Laumbl y L** pray for your kind interventj0r, a thoroug, 
reexamjnar. tier, of my case in it's true perspective and set-right 

the wrong dons to me causing lmrense 
financial deprjvi.. tior, and Conssqunj0 hart1sh1p. your kin 	 And  for 5u a act of cjne 	I shall toil much obliged. 

I would @Igo like to mention here that unl1 my above JUStified prayer receives your favourable consideration and remedial action within a reasonable time of 3 mon th at the most - I w'jfl be left wi th no other 
'lterna tive but to seek Justice through the 

Judiciary. It howev,r hope that you vouij not pRsk me to BOA a clrcumstantli:i compul rbion , 


